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2, The féacts
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IM THE CENIPAL ADMINISTRATIVE I'wIBUNAL, JAIPR BEICH, JAIPUR,

O0.A No,2/9% Jt. of order: 9.1,1995
Girdhari 3 Applicent
Vs,
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iIriieon of India Pasvordents

Mr 2 ,C.Cathi Counsel for appliscant.

CORAMs
Hon' ble Mr,0.2.Sherma, Menbher(Adm,).
OER HOH' BLE M7 .G, PLSHARMA, MEMEEER (ADM.).
Ir thig =oolizétion under Sec.1% of the Adnipistretive

Tribunsdle Act, 1265, Shri Sirdhari Yee nrayed thidt the trancfer

ardar Anrx &1 3dted 29,10 ,1394 may bHe decléred &
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illegul, mala=-

fide 3nd the respordents q@y be directed to cancel it becdufe it
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is neither in the interezt of Rdministriticon nor in the axigenciea

of service,

the o«a tated in the &«onlicdtion dre
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working 42 & Sapgmen in Tnit Mo 68 in Shri

s
o

that the anpplicant
Mihiveerji Saccion of the Fotd Division eof the Western R&ilwiy.
& pest of rréllyman under MAI Gr,I1 fell vacant on d@ccount of the
retiremant of the incumbsrnt of thét post, On the recomuendatione
of the zaild FlI, rthe applicent was rtrarcfarred vide order dated

2.11.94 from Geng Unit Mo,E2 &5 Trollyvmén under PWI Gr II, Zhri

i)

Mehaveerii in the sape scdle of pay, 4¢ the rests of Sangmipn &nd
Trollymen d4re woth Sroup-D posks. The ®pnlicdnt @cecordingly
joained duty 83 Trollymdn on 71,11.%4. The applicsnt was 3l:zo

dalleved to occupy the PAjlwey-marter which had heen lving vacent

zince the ratirement of the incumbent of that rest. Thae #uplicant's

rk 9 Trollymin his heen sdgisfactsry and he hdd guelified the
medirel exdmination in ~8tejypry S-3, However, Sbruptly the @nn-

licart wag transferrel from the vost of Trollymin ander PYI Gr,I1I
ts Séng Tnit Mo.F9 in the sime zeidle of pdy, vide ovrder ddted
12,12,1951, The eppliceént i3 egorieved ki the £2§id mrder of

treansfer. Accordingly ko him, the ktrersfer iz neither in the

. - . o . . .
intearest of «€«dininictretion noc 1n the a2 :’ roies nf service b 1t
% ide @gencia who were

wat priered urder the pressure »f zome oub
L2,
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(1)
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evercising pressare on respondent Ho .3, AEH, Wastorn Féjilway,
Cengapur City, Further, the 2pplizdnt is @ member of the Schedaled

. . - he
Tribe 8l if he is forced to joirn Gang Jnit Mo €9, he willjgﬂmpelmd

ng

o vacate the resijdentiel acoommodaticn s€lloted £o him st Shri

Q)

Méhivesarji arj will ilée oradte Jiffioanlties in the aducition of
his children. Mirthaer, according £ the 3onlicint, he had perso
nelly regussted the rezoondants Mos.3 % 4 nemmly SEN, W Rly, Genga-
rar City ard FWI Shri Mihéyvaerji, Fot® Divieion to céncel the

trarsfer ordar Arpx Al bat thay expressed their helplessness in

this regard,

2. The ledrned counsel far the dnnlicint ha2 aeen hesrd, It
ie undispated that th& st af S@ngron and Trollymern are bhath
Groan=D stz 4nd dre bwith in the séme scdls of rey, Tt i mot dis-
rated thét & Gargmin oen ba trénsfcrréﬂ 4 @ Trollymen dnd vice
versd, The Hon'hle Supreme Cohuart héve 18id down in 4 pumber of
rdces thit &n order of transfer cdén be interferad with only if it
ie melafide ”; or contrary to ftatatery rales, 1y stdtutory rules
have bean vislAted in ordering this trensfer gexhes. Az regaras
the #llajatian of meléfidae, the drplicint's céze Is Lhét the tran-
Sfer was oriered undar soame sutside prescare hat the éllegstion is
and ‘
vague, uok suwctartidated with dpy det@®ils, The person vwho is
#llegad to héve scted ndlef ide his rot been remed &8 & resnonlent
by neme, Do deoabbt d&n arder of trérsfar woald oduse Eome personsl
difficulties ts the parson transferced, bat it ie for the Aﬂmininl
gtratinn te confider tha circumst@8nces of @dch cdse while ardering

dinnot he expoected to 8itc in the chiicr of

trarsfar, This Tribural

9]

s4dministrative suthorizies to decide whether ¥h & pirti:ular»
affimi2l choulld be trirgferead from ane pldcs oy one pest fo
Apmther pldce or »93t, Vhere suach trans fer ic permizsible under
the rulss., There 38 no merit in this @8nplicstion &nd it iz dis-

mizesad at the 2tége of Idmizeisn.

Member (‘L’l‘d[ﬂo ) -
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